
IN 
THE 

 CENTRAL ADIIINISTRATIuC 1RIBUAL HYDERABAD BENCH HYDORABAD 

N.A.No;691196 lnO.A.NO.19/92 

- 	Between: 	 - 	 Date of Order;B.B.96.; 

1.: The Secre1ary, fin. of Defence, 
New Delhi. 

2." Diredtor, Dept. of Expenditure, 
rnii. of Finance, coit; of India, 
New Delhi. 

3: SAte RN & Director General of Research 
and Development, Mm. of Defence, 
Govt. of India, 

G3&Qo1o1 
Counsel for the Applicant 	: 	Mr.Koka Styabarayana Rao 

Counsel for the Respondents 	Nr.N,R.Dthvraj, Sr.CGSC.' 

CORAM: 	 - 

THE HDNBLE SHRI R.RANCARAJ\N 	MEMBER (A) 

THE TRIbUNAL NAbE THE FOLLOWING ORDER: 

Nr.Styanarayana for Mr.N.R.Ddovrai  for the applicants in this 

M.A. None for the respondonts 

espondents in this CA 19/92 have filed this &A for 

extension of time for implementing the judgement upto 39.9.96. 

In the circumstances referred to, MA for extension of time is 

allowed and the judgement should beimplemented by 30.9.96: 

No furthet time will be grantd. 

r1q is crdered accordingly. 

DEPUTY REGISM\R(J) 



f1.ILNO.691/96 in O.R.N0.19/92 

Ccy To: 

The Secretary, Mm. of Dofnca, 
Now Delhi. 

Director, Dept. of Expenditure, 

PUn, of Financd, Go''t. of India, 
New Delhi. 

SA to RM & Director General of Research 

and De;e1oprnent, Nin.of Defence, 
Go"t. of India, D.R.D.0.., 
New Delhi - 110 001. 

One copy to Mr.Koka Satyanarayefle, hdocate, 
CT,Hyderabed. 

One copy to Pir.N.R.De'raj,Sr.CGSC, 
CAT, Hyderabad. 

One copy to Library,Cf\T,Hyderabad. 

One duplicate copy. 

YLKR 



y;.. 

TYPED BY 
COMPARED BY 

CIIEC;KED BY 
APPRQIIEQ at 

THE CENTRL RDi1INISTR TI"E TRIOUNL 
HYJER3D BENCH H'OER 8140 

THE HON'BLE SHIRI R.RNGMRAJ\N: 11(P) 

DATED: 

ORDER/JUDSEMENT 	 - 

in 

O.A 

•\DMITTED A JO INTERIM OiRECTIUc3 I53U0 

AL.LO'kED 

DISPCS OF 11TH DIRECTIONS 

DISMIS\ED 

OIilISSED AS UITHDRN 

NO E3QQR I\S TO 00515. 
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